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CENTRAL ADMINISTRATIVE TRIBUNAL
Principal Bench

-
A

- - New Delhi, dated the »3‘/ Joty 1997

HON BLE MR S.R. ADIGE, MEMBER (a) :
HON'BLE Mrs. LAKSHMI SWAMINATHAN, MEMBER (J)

O.A. No. 1635 of 1992

: Shri R.N. Srivastava,
“ 8/o Shri B.P. Srivastava,
. House No. 2417, Sector 7-aA,

Faridabad,

 HARYANA. ... APPLICANT

" . (None appeared)

VERSUS

. Union of India through

* 1. The Secretary,

Ministry of Industry,
New Delhi.

- 2. The Secretary,

Ministry of Personnel Public Grievances
and Pensions,

Dept. of Personnel & Training),

New Delhi.

" 3. The Seéretary,

Ministry of Finance,
Dept. of Expenditure,
New Delhi. . .-+ . RESPONDENTS

. (None appeared)

O.A. No.1636 of 1992

:Shri Sumer Chander Sharma,
.8/0" Shri P.N. Sharma,
53, ‘Sohan Lal Street,

. Sihani Gate, Ghaziabad.

.. APPLICANT

f(None_appearéd)wA
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VERSUS:-

AR S R
s

L \Unlon of Indla through

l The Secretary,
Ministry. of Industry,
New Delhi ‘

2. The Secretary,
- Ministry of Personnel, Public Grievances

and Pensions,

Dept. of Personnel & Training
New Delhl.

3. The Secretary,

‘Ministry: of Finance,
Dept. of Expenditure,

e
S

New'Delh;. : ..+ RESPONDENTS

(None appeared)

J UDG M ENT

‘BY HON'BLE MR S R ADIGE, MEMBER (A)

None appeared~for-e1ther party even

on the second call.

20 ‘As both ©.As involve common question

© this common . judgment.

1.of“1aW"and‘factnthey are being dispose of by

3. On going through the pleadings and

..the other }materials on - record,

I3

satlsfled that our Judgment ' dated

0.A. No. 1629/92 Vljay Kumar  Vs.

we are
9.7.97 in

U.0.I. &

brs. and connected ‘cases fully covers “the .

facts and eircumstances of the present cases

«faﬁd lfor itﬁe reasons‘ contalned
Central Administrative Tnbunal'-: T R

i . that

judgment these two 0: As ‘warrant. no’ Judic1a1

interference by us at thls atage.=m:

.g'

§4. o These two 0 As ﬁstand -disgposed - of

L

accordingly. ‘No costs.

5. f" Copy of ‘this . Judgment be p&aced in

Jﬁ'(‘" .o
ent dated
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each case record: along w1t[l'?7:]ﬁ
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